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Centlal Admlnlstratlve Tribunal
principal Bench

; O : ~ 0.A.No.1069/98

Hon'ble Mr. Justice K.M. Agarwal, Chairman:
Hon 'ble Shri R.K.Ahooja, Member(A)

New Delhi, this the 27th day of May, 1998

- ghri S.B.Mathur

s/o Shri K.B. Mathur
r/o Flat No. 23/C, C2D

' Janakpuri
New Delhi
Director Inspection and Investigation
Deptt. of Company Affairs
Central Company I,aw Services. .. e Applicant

(By Shri A.K.Dasg,«Advocate)
Vs.

1., Union of India through B
Department of Company Affairs
Govt. of India
through Secretary
Shastri Bhawan
_Dr. Rajendra Prasad Road .

New Delhi - 110 002.

9. Shri Jainder Singh, IAS
Joint Secretary
Chief Vigilance Offlcer
Deptt. of Company Affairs
- Shastri Bhawan
Dr. Rajendra Prasad Road
New Delhi - 110 002.

. Dr. A.K.Doshi
) Director Inspectiom of Investigation
4 (Retired) . -
Deptt. of Company Affairs
Shastri Bhawan
Dr. Rajendra Prasad Road
New Delhi - 110 002. ... Respondents

(5]

ORDER (Oral)
Hon’ble Mr. Justice K.M.Agarwal, Chairman
'Heard/the learned counsel. on admission. Although
no order of appointment has beén issued in favour of the
. third rgsPondent, this application has been> filed
challenging that appointmenq ﬂon_fhe bagis of certain

Rl
knowledge. Unless we have der1 red by the applicant, on

: "1§11//,such b;51s we cannoﬁ entertaln such application as it is




® premature.

to the applicant

order

/rao/

is

issued.

v

4ccordingly, we dismiss the 0A with Iliberty

to come again to the Tribunal after the
&

{(K.M.,Agarwal)
Chairman

Rl -

{R.K.Ahooja




